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CHHATTISGARH ACT
(No. 23 of 2011)

THE CHHATTISCARH LOK SEWA GUARANTEE ACT, 2011
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Short title, extent,
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application .

Definitions.,

THE CHHAT TISGARH LOK SEWA GUARANTEE ACT, 2011

CHHATTISGARH ACT
(No. 23 of 2011)

|

An Act to provic le for the delivery of certain public services to citizens by the:
State Government, local bwdies, public authorities or agencies within the stipulated tim ¢,
and to fix the liahilitics of persons responsible for delivery of such services in the event of
default and for matters comneeted therewith or incidental thereto,

Be it enacted by thie Chhattisparh Legislature in the Sixty-second Year of the Ropubs-

T ol Tinedia, g Foaldvas
l. (1) This A. ct may be called the Chhattisgarlh Lok Sewa Guarantee At 201

(2) [t exte ads o the whole Stute of Chhanisgarh

(3) [t shal T come imo force on such dawe as the State Government, may, by noti
ficatio n in the oflical Gazede, appoint,

4) This A ct shiall apply to persons appo nled (o sy civil Services o posts i
connee lon with the altirs of the Government of Chiatusgarti. Jocul bodie:
public outhontes or agencies which are owned, cont olled or substaniially
fininee d by the Govermnes

2. In this Act, unless the context otherwise reguires,—

(a) “Appel late Authority™ means an officer notified by the Government, local
body, |public authorities or agencies as the case miay be, and invested with
the po wer to hear appeals against the orders passed by any Competent
Officei” under this Act;

(h) “Compretent Officer” Means an officer so notified by the Government, local
body, public authority or agency as the case may be, under section S of this
Act, and empowered to impose cost for default or delay caused by the per-
son resiponsible for delivery of Lok Sewa;

(c) “Department” means a department of the Governma:nt or a section, division,
branch, office or constituent unit, or by whatever name called, of a local
body, public authority or agency as the case may be;

(d) “Governiment” means the Government of Chhattisigarh;

(e) “Local budy” means and includes any authority, municipality, panchayal or
any other body, by whatever name calied, for the time being invested by law
to render Lok Sewa within the State of Chhattisgarh or to control, manage or
regulate such services within a specified local area thereof;

(N “Lok Sewa™ means and includes citizen related public services notified vn-
der section 3;

(g) “Notification™ and “Notified", where the context so requires, means and
relate to a notification published in the official Gazetie;

(h) “Prescribed™ means prescribed by the rules made under this Act;

(1) “Public authority™ means any authority or body or institution of self gover-

nance established or constituted by any law made by the Legislature of the
State of Chhattisgarh or constituted by a notification issved or order made
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(4)

by the Government; and includes :(—
fone)  abody cwned, controlled or substantially financed by the Govern-
ment;

(two)  anon-government organization substantially financed, directly or
indirectly, by the funds provided by the Government; and

(three) an organization or body corporate in its capacity as an inslrumen-
tality of ‘State’ as defined under article 12 of the Constitution and
rendering Lok Sewa in the State of Chhattisgarh.

“Rule’”” means a rule rnade by the Government under this Act, and riotified
as such;

“Stipulated time™ mean.s the maximum time, potified under Section 3 of this
Act, to provide Lok Sew.a or to decide the appeal by the appellate auth ority.

Every person shall havee the right to obtain Lok Sewa in the State of
Chhattisgarh, within the s tipulated time as notified from time to time by the
State Government, in acc ordance with the provisions ol this Act.

Every applicant who fai is to obtain Lok Sewa within the stipuluted tiime,
shall be entitled to receiv ¢ cost as provided under sub-section (4) of Scetion
4, i respect ol his application, in the manner as may be prescribed.

Every department shall designate the person(s) responsible (o deliverin g
Lok Sewa from the date of commencement of this Act, and the facl of suci)
designation shall be disyslayed in some conspicuous part of the department
for the information of g eneral public.

Every person responsib le for delivering Lok Sewa referred to in sub-section
(1} shall deliver such s ervices in accordance with the notification under
Section 3,

Every application for Lok Sewa shall be acknowledged by the person
responsible for deliver ing the service or by the department, as the case may
be, and every applica at shall be entitled to obtain the status of his applica-
tion tn the manner as may be prescribed.

Every person respon sible for delivering Lok Sewa who fails 1o deliver such
services within the rsiipulared time shall be liable to pay costs at the rate of
one hundred rupeer; for each day during the period of delay, if any, subject
10 amaximum cos’. of one thousand rupees, whi'ch shall be recoverable from
him towards pay'nent to the person applying for Lok Sewa in respect of
failure to obtain such service:

Provided that, no costs shall be recovered from the person respon-
sible for delivering Lok Sewa unless he has been served with a notice and
has been ziecorded a reasonable opportunity to be heard by the Computent
Officer. in the manner as may be preseribed:

Provided! further that, no costs shall be  recoverable, where  the

applicat.on for suich service is deficiént in any manner and such deficieney

has beer indicated in the acknowledgement referred v in sub-section (3):

Provicled also that. no costs shall be recoverble, where the delay
indelive ang siuch service s, in the opinion of the Compietent O1Teer. owing
to reasons be yond the control of the person responsibli: for delivering Lok
Sewa

Itight to uhtuin Lok
Sewa in stipuluted
time.

Liabitity to deliver
Lok Sewa in stipu
Tated thme, imposition,
recovery amd  pay-
ment of cosl
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8.

(5) “The manner of recovery of costs and payment to the appliCast under sub-
s ection (4) shall be as may be prescribed.
|
Every dep artment shall notify one or more persons, not below the rank of the person
responsib le for delivering Lok Sewa, as competent officer for the purposes of this
Act.

No person shall submit any application which contains any fact or infnm:gutiun. which
he knows or has reasons to believe to be false, to obtain any Lok Sewa, and he win
furnishes such fact or information may be hable for criminal action under the law
the time being in forcey

(1 Any person who is aggrieved by an order passed by the Competent OFT
under this Act, shall be entitled to file an appeal before the Appelt
Authority, in the manner as may be prescribed, within a period not exceco
ing thirty days from the receipt of the impugnedi order; and the Appellat
Authority shall decide the appeal within a maxi mum period of 45 days from
the date of institution of the appeal and while deciding the appeals shall
follow the principles of natural justice. The order of the appellate authority
shall be final and binding.

(2) Every department shall notity a person  not being below the rank 1
Competent Officer, to be the Appellate Authority for the purposes ol =
section (1),

(3 A copy of the order made by the Appeiliute Authority, in respect of a po
vesponsible for delivering Lok Sewa, shall be forwarded to the departiin
having administrative or disciplinary control over such person for ben
miaintained in the records pertaining 1o the work related performance of 1
porson for taking such administrative action as deemed appropriate by it

The provisi ons of this Act shall be in addition (o, and not in derogation of, the serv.
conditions, the disciplinary and financial rules, and such other service rules and res
lations as ar 2 applicable to the person respon sible for delivering Lok Sewa.

(1 The: Government may, by notific ation, make rules for carrying out 1he
pro visions of this Act.

(2) In prarticular, and without prejudice to the generality of the foregoing powe
such rules may provide for all or any of the following matters, namely -
(a) the manner in which cost for failure to obtain Lok Sewa is 1o be
received by the applicant under section 3 and its payment is 1o be
made to the applicant und er sub-section (5) of Section 4;

(1 the manner in which an application for Lok Sewa is to be acknow!-
edged and its siatus is to be obtained by the applicant under sub-
section (3) of Section 4;

(c) the manner of issuing notice, the procedure for hearing by Compe-
tent Officer, and the manner of fixing the lability of cost, and i1x
recovery uncder sub-section (4) of Section 4;

(d) the manner of preferring an appeal and \he procedure governiﬁg
disposal of such appeal by the appeallate authority under section 77

(e) any other matter which is required to be, or may be prescribed.

(3) Every rule made under this Act by the Government shall be laid, as soon as
may be, after it is made. before the Legislative Assembly of the State.
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If any difficulty arises in giving effect to the provision: f this Act, the Govern-

inconsistent with the provisions of this Act, as appear to it to he necessary or
expedient for removing the difficulties:

Provided that, no such orders shall be made after the expiry of a
period of two years from the date of commencement of this Act,

Every order mude under this section shall, as soon ns may be, after i: is made,
be: laid before (he Legislative Assembly of the Stat.

e, Ew qw S FE, wetE g v v e, T @ wfkw A s ae--2011

Power to remowc
ment may, by order published in the official gazette, make such provisions not ~ difficulties.
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Raipur, the 12th December 201 |

' NOTIFICATION .. '

Na. F3-1/201 1/1-6.—In exescise of powers conferred by sub-section (3) of Section | of the Chhauwlsgarh Lok
Sewa Guarantee Act, 201 1 (No. 23 of 2011), the State Government, hereby, appoints the twelth day of December, 201 |
as the date on which said Act shall come into force.

By order and in the name of the Govenor of Chhattisgarh,
- NIDHI C'HHIBBER, Secretary.

: FHHISRE, T W T ), Sl mar st @ e— —t C C
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Raipur, the 14th December 2011
NOTIFICATION

No. F 3-2/2011/1-6. ‘ln exercise of the powers conferred by sub-section (1) of Section 9
of the Chhattisgarh Lok Sew:a Guarantee Act, 2011 (No. 23 of 2011), the State Government,
hereby makes the following rules for laying down the procedure for presenting application,
appeal and payment of cost, riamely :—

RULES

I Short title and commencement.- (1) These rules may be called the
Chhattisgarh Lok Sewa Guarantee (Avedun, Appeal, tatha Parivyaya ka
Bhugtan) Niyam, 2 011.

(2) They shall corpe into force from the date of its publication in tl‘.'e Oﬂ'lclal
Gazette.

!\J

Definitions.- (1) In these rules, unless the com'éxt otherwise requires, -

(a) "Act" means, the Chhattlsgarh Lok Sewa Guarantee Act, 2011 (No.23
of 20117,

(b) "Appeilate Authority” means, an officer mpowered in Section 2(x))
of the: Act who can hear appeals against the orders passed by the
Competent Officer; _

(¢) "Crompetent Officer" means, an officer empo'wered to irapose cost for
default or delay caused by the person respons.ible for delivery of Lok
‘sewa as mentioned in Section 2(b) of the Act;

(d) "Cost" means, cost as imposed for payment by the Competent
Authority on a person responsible for delivering Lok Sewa for the
services specified in Section 4(4) of the Act.

(e) "Department" means, a Department of the Gover'nment or a section,
division, branch, office or constituent unit, or by whatever name called,
of a local body, public authority or agency, as the: case may be, as
mentioned in Section 2(c) of the Act;

(f) "Designated Officer" means, an officer responsible for delivering Lok
Sewa as mentioned in Section 4(1) of the Act;

(g) "Form'" means, form attached to these rules made under the Act
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(n) "Government" means, the Government of Chhattisgarh as mentioned
in section 2(d) of the Act;
(i) "Lecal body" means, any Authority, Municipal Corporation,
Municipality, Panchayat or any Other Body, as mentioned in Section
2(e) of the Act;
()) "Lok Sewa" means, Services mentioned in Section 2(f) of the Act;
(k) "Notification" and "Notified"” means a notification pubhshed in the
Official Gazette under Section 2(g) of the Act;
(1) "Prescribed" means, prescribed by these rules;
(m) "Public Authority" means, an authority or body or an autonomous
body mentioned in Section 2(i) of the Act;
(n) "Rule" means, the Chhattisgarh Lok Sewa Cuarantee (Avedan,
: Appeal, tatha Parivyaya ka Bhugtan) Niyam, 2011;
(o) "Schedule” means, issuing of Schedule under these rules related to
notified civilians in public services under Section 3(1) of the Act;
(p) "Stipulated time' means, the specified time to provide Lok Sewa or to
decicle the appeal by tthe Appellate Authority notified \under these rules;

(2) The words and expression used in these rules which ars not defined, shall
have the same meaning as assigned to them in the Act.

Authorization of Design:ated Officer.- Each department, shall designate a
responsible officer, for .delivering Lok Sewa in prescril»ed time under
Section. 4(1), and the des ignated officer shall be responsible for necessary
action on each applicaticn and providing Lok Sewa to the applicant in
stipulated time as mentione:d in the Schedule.

Procedure for receiving' application.- Each Officer designated by
department shall authorise Iis sub-ordinate officer/employee tu» receive the
applications, examine them and to issue the acknowledgenient to the
app'icant for the public servic:es provided by his office.

Issuing of acknowledgemeit to applicant.- The officer/employee
outhorised under the said procedure, on receipt of applications: shall
immediately check whether nec essary documents have been annexed with
the application. Application which is complete in all respect and w’ith
necessary documents shall only i>e entertained. Authorised officer/employ.ze
shall give acknowledgement to the applicant in Form-1, as specified in rule
- 4. Incomplete applications shal! be returned back to applicant with a note on
its incompleteness. Complete ap plications received on each working day,
shall be produced before "Design ated Officer" on the same working day for
providing Lok Sewa. '
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6.

Declaration of Competent Officer.- As per Section 5 of the Act, each
department shall declare cne or more than one Competent Officer, who
is/are not below the rank of Designated Officer responsible for providing
Lok Sewa, for enquiring thie default or delay niade by Designated Officer.
The Competent Officer shall have the powers to impose cost on Designated
Officer under the provision s of the Act. |

If the Designated Officer failed to provide Lok Sewa in stipulated
time, the applicant may submit complaint to Competent Officer. On
receiving such a complaint, Competent Officer shall enquire into the reasons
for delay in providing Lok Sewa and after according a reasonable

opportunity of hearing to the Designated Officer, decide the complaint

within 30 days. Competent Officer after going t!wrough reasons and facts
produced by Designated Officer shall decide whethe'r he is responsible or not
for delay in providing Lok Sewa. If Designated Offizer is found responsible
for not providing services in stipulated time then the Competent Officer
shall impose cost under Section 4(4) of the Act and give the directions to
provide services at the earliest, if the services are not provided to the
applicant. Copy of the order passed by Competent Officer shall be endorsed
to applicant, designated officer and the officer having admiristrative control
over designaied officer. Responsibility of designated officer to provide
service required by the applicant at the earliest shall remain in tact even after
cost is imposed on hin.

Any person who is aggrieved by an order passed by the* Competent
Officer shall be entitled to file an appeal before the Appellate Ofi‘icer within
30 days. :

Appointment of Apjsellate Officer.- For the hearing of appeals filed by the
aggrieved party aguinst the order passed by Competent Officer, each

Department shall nctify Appellate Officer under Section 7(2) of the :\ct

whose rank shall not ‘be below the rank of Competent Officer. Appellat.®

. officer shall decide the: appeal within a2 maximum time limit of 45 days, from

the date of filing appr:al and while disposal of appeal follow rules of natural
justice. The order passed by Applellate Authority shall be final and binding.

Appeal.- Any pe.rson who is aggrieved by ain order passed by the Competent
Officer shall be; entitled to file an appeal before the Appellate Authority
within a period. not exceeding thirty days from the receipt of the impugned
order. There s'nall be no fees for appeal.

(1) The following information shall be furrnished in an application for
appreal-
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(i) name and complete address of the appellant;
(ii)  brief descriptien of required serviee;
(iii) date of the appllc;moq produced before designated officer for

providing service; ;
(iv) date of the application produced before competent officer;

(v) particulars of that order of competent officer against whom
' appeal is made with date;

(vi) the grounds for appeal;

(vii) relief sought;

(viii) any other informatioc nl necessary for filing; appeal.

(2) Documents to be ‘annexed with appeal- The following documents
shall be annexed with every application for appeal, namely:-
(1)  self-attested copy of the order of the compeent officer against

which the appeal is made;

(ii) the copies of the documents mentioned in the application for
appeal;

(iii) the index of the documents annexed with the application for
appeal;

(iv) self-attested copies of the documents mentioned in the original
applications of applicant and appellant.

9.  Procedure for deciding appeal.- In detiding the application for a'ppeal the
Appellate Authonty shall -
(i) inspect relevant docuiments, public documents or copies
therec f;
(ii) hear designated officer/applicant, as the case may bc, at the
time of appeal. :

10. Service of notice of hearing.- The: notice of hearing of application for
appeal may be served in any of the fo llowing; manner -
(1) by hand delivery (dasti) through special messanger;
(i) by the registered post with due acknowledgement;
(ili) in case of a Government servant, through his controlling
officer.

11. - Personal appearance of the appellant.- (1) In every case the appellant
shall bie intimated with the date of hearing, at least seven clear days prior to
such ‘date of hearing.

(2) f any party remains absent after diie service of notice of the fixed date
of 'aearing, then the application for appeial may be disposed in his absence.
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13.

14.

Order in appeal.- (1) During heanng of Appeal signature/thumb i u:npress&on
of both the parties shall be obtained in order sheet;

(2) The copy of appeal order shall be given to boith parties and also endorsed
to the following:-

(a) For information to Competent Officer and if the appeal of
designated officer is rejected then, with the: direction to pay amount of
cost positively;

(b) Administrative or Disciplinary controlli ng department of concerned

designated officer for appropriate administrative action and for record
in his service partizulars.

Payment of cost.- In case of dismissal or rejecti on of appeal the designated '
officer has to pay the amount of cost within seven days as imposed by the
Competent Officer on him.

Method for the paym ent of cost.- (1) Cost shall be paid in the following

manner:-

()
(b)

(c)
(d)

Each Comg etent Officer shall open a savings account in his own
name in a nationalized bank for depositin'g and withdrawal of
amount co llected as the cost and maintain record of the amount
deposited and withdrawn in his office in a sep erate cash book.
Each Des.ignated Officer shall deposit amount of cost imposed on
him in the account opened by Competent Officer as mentioned in
the (1) above and shall inform to the Competent Officer
along;with the photocopy of counterfoil as given by the bank.
Amnunt deposited as above shall be paid to the applicant in
person or by cheque/bank draft or through money order.

Fror the payment of cost to the applicant, fies incurred on bank
draft or money order shall be borne by Competent Officer
through interest on the amount depositedd in bank or by
concerning drawing; and disbursing officer from oonti*ngency
fund.

(2) Payment by other methods - (i) If the Designate:i Officer failed to
pay the amount of cost imposed on him as specifiedd in rule 13, then
the Competent Officer shall direct drawing and disb irsing officer to
recover the amount of cost from the next salary of the Designated
Officer and deposit it in the bank saving account as rnentioned in
rule 14(1)(a). Directions of Competent Officer shall be binding on
drawing and disbursing; officer.

(i) Amount received as above method shall be deposited by the
drawing and disbursing; officer under intimation to the Co mpetent
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Officer, whe i turn pay it to the applicant as specified in the rule
14(1)(e).

Caleulation of stipulated time for the service.- For providing Lok Sewa
Calculation of stipulatec] time shall be in tire form of working days.

Display of informatioin on the notice board.- The Designated Officer in
Form-2 attached with these rules shall cause to exhibit the relevant
information of the services on a notice boarc' installed at a conspicuous place
of his office for the corivenience of general public. The details of necessary
documents to be attache:d with an application for obtaining notified services
shall be displayed on the: notice board.

Maintenance of record of disposed cases unuder the Act.- For the
maintenance of recorcl of disposed cases under the Act, The Designated
Officer, shall maintain the record of the cases in ¥orm-3, and appellate
officer in Form-4 atta::hed with these rules.

Liability for furnis hing false information to obtain Lok Sewa.- No
person shall submit any application which contains any fact or information,
which he knows or' has reasons to believe to be false, to oltain any Lok
Sewa, and who furnishes such fact or information may be liable for criminal
action under the lavi for the time being in force.

Monitoring and inspection.- The State Government may issue dirctions
from time to time for effective implementation of the provisions of the Act,
superintendence «:f the cases filed under the Act and for the inspection of ‘he

offices of the Designated Officer, Competent Officer, Appellate Authorit ¥
and Drawing and Diisbursing Officer.

Fiy order and in the name of the: Governor of Chhattisgarh,
INIDHI CHHIBBER, Secretary.
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FORM 1
(See rule 5)

Form of acknowledgement under the
Chhattisgarh Lok Sewa Guarantee Act, 2011

Designated Officer

Name and address of the office of | .......evneeennne oA TR et

I. [Name and address of the
applicant

= el

SAssssEststaassRNeARSAsTRRRRRRRERRR UL BéBaES

L e R Lttt

R LR L L e A R R R

2 | Date of receiving application in
the office of designated officer.

3. | Name of the service for which
the Application is give n.

4. | Particulars of the diocuments
| which are essenmtial for

receiving service, but are not
enclosed with the ajplication.

T e R R R RN ]
e R R S L

e e R T R R R R R L

S. L’St dﬂte 88 P’el' Sﬂpﬂlﬂtﬁd l.in-ql-utnilco..-quo---nlo--'l-o-.o---c-o-:_
time limit for d elivery of Lok
Sewa '

Place :

Date : Signature of Recipient

N.ote:- In case of not receiving all the documents with the application,

Nam e and Designation with Seal.

the last date mentioned in point ¢} above shall not be given.
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FORM 2
(See rule 16)
Form for providing information on notice board -
Name, Designation and O'ffice......ccoeveviiriemmies senssersrscscsansannes
of the Designated Officer.

S. | Notified | Documents | Stipulated | Name and | N.xme and | Stipulated
No.| Public to be tinrie limit | Designation | Designation | time limit

Service | annexed for the of the and for the

with the | sirvices | Competent | address of | disposal
application Officer | the office of | of appeal
Appellate |
Authority

@ Hn, @ 3) ;@ (5) (6) - A7)
7 !
5 -
1. | Name, Designz tion and Chamber of | ......... cocenscarsascnsesasn.

the Officer/e'mployee authorised to

receive application in the office of

Designated C)fficer
2.

Time limit ‘or filing appeal.

Withini thirty days from the
decisio n of competent officer.

Note- Plea se obtain acknowledgement of your application compulsorily.
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FORM 3

(See rule 17)

~ Form of register to be maintained in the office of Designated Officer
Name of the office of the designated officer. .........cccrcrrvsncrerrnsasesenares

............................... YR crvabvrcirarotingiinsansi
S. [Nameand | Service for | Application| Lastdate | Dateof | Dateand
No. | address of | which the allowed/ of the providing | details of
applicant | application is | dis-allowed | stipulated service the order
given time limit passed by |
Competent
Officer
(1) (2) 3) @ (%) (6) Y
|
|
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FORM 4
(See rule 17)

Name of the office of the Appellate Authority.

Form of register to be maintained in the office of Appellate Authority

L N R LR ] (EXE LN L ]

S. | Name and | Date of | Designation of the | Last date | Dateand
No. | address of | filingg | Competent Officer of the detail of
appellant | appeal (Alongwith the stipulated order in
name of office) time limit appeal.
against the decision | as fixed for
of wihom the the
appeal is filed) disposal' of
' appea/
(1) @) 3 4) ) (6

S S ————— - L h ]
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